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3 ¥R ATed (VYR el Sfl, A e 2 {6 aeaT SmaR Bl Gl Bl S8, YRER
W e AT & PO B! @MY ... (FaeF) Al T8 BR <. (Fagm)

SHRI H.D. DEVEGOWDA (HASSAN): Madam, we have given notice for
Adjournment Motion. ... (Interruptions)

SHRI GURUDAS DASGUPTA (GHATAL): We have given the notice for the
suspension of Question Hour. Please listen to us. Please listen to all the leaders....
(Interruptions)

2 TRE I1eq : AUl [que B R®RE A A 7 L (FEEr)

MADAM SPEAKER: All right. Let me just tell you that there is no rule for the
Members to ask the suspension of Question Hour. However, as a special case, as |
have done last time, I will give some time to hon. Members to speak. But, after
that, let me run the Question Hour.

... (Interruptions)

LAY WEIGAT : 3T IFD q1G B A B QTG

... (cgm)
e HEGAT ¢ 19 37T AU 1 §Te offl 79 BTSW I DI # T 8 57

. ()
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. ()
et wEeAn ¢ @t AIfed & 89 ITdT orar ofd Bl
st g wR (Rfeem): g=rare, sieger S, 89 9 Q9 & ofdid @ 91 oS |ed H
$Hcs gY ol Afh 37 A Al § I & STeT-o7e WM W Sl $B <@ ®I fiyell, a8 faan
ECUCECII]

3 Sl, YLTAR B HRU AT U AN FShI TR IaX AR AT Bl F=AT H I

GY B a1 Dael b & feb 3ffarer q& ave 3ifeqe eT| AN 310 gl H faRam ofhy 7ol
I Fed | AR AR AT B ST drel B AU I Dhed A | AN dGHRA BT IgaT B

U 91 HEd | AT ARBR Ig B8 B IJUAT Uooll -l SIS Ahdl b 8 T BN IJg dl
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SHRI PAWAN KUMAR BANSAL: Let this be converted into a discussion on
corruption under Rule 193.... (Interruptions) 3¢ I& & QAU L... (M)
ST AT RIS ¢ AT A-7 e ufeu ... (raer)

# 9a AR S0 ¢ AT TAIS BRIGT IOR! &l 3T I B DHedl & AR B B AR
g1... (caem)

ST AT AR e S, WY ASH T 27 (Faer)

M 9a1 AR d9 ¢ HeH, H TE HE ARl g (B 39 1 A TE [ WPR © Rgeld Teld
I PN, (JEEM) T8 TG YA T - T I DY I8 Rl I8 g, S G e /A R B
JAHA B 1. (gEr)
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ARG L... (@gem) 38 T 6 A T H' <A TP S8 Ped © (& A S8 STd AP Bl
$TH! WBHR H P, FT 81 @ ¢, IqPT b 8] IR & 8| I8 oz @ € 6 I8t & <=
g l...(cgaem)
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$t 999 PAR O @ Hed, gei Aled $v AR four orl Aifed w8 faur or 6 S fawe
RIf U1 g8 2. (@) 89 99 2 ... (J9gm)
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.. ()
SR GIAT TR ¢ 81, 3R AICH B I HIdd V©EF Bl § IR W Afed § I8 Hec ¢
MY WX e BT Bec I Uebx a1 o] fUvel 9 ot § S e g € A9 dad
I SR Afed fan gl... (@gdr)
M a9 AR d9A : F IMUH A UG o § — U H 95 fawe R @ fmior @
Il Bl IEl AT Sl TR SR I o § 19T 739 el &IfRd oo 39 fawg &7 Sorm arsdl
g/ 31T 91d PB 3R BE @l 8, Al P AR 2. (FagM) [Fepd iR 21... (@rgem)

ST A @Rt 2 H IS vy oM @nedt gL (@a)

M 9N PR d9A : AeH, B ©d o1 6 I8 9 dedl P D9 39 gAsma o1 Wbl
gl...(cagM) i I8 Rt a8l ITell IoTg ol @ 2 SR Tad Iolg ol &l gl # Sl Heal
o, § a8 R A W — 7 9N DY I8 R @A € O ge T 9w, ™ @
THST &I AT R R I F .. (@)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ..."

S GEAT RIS ¢ AJLeT Sfl, AR YT Pl REH DI Al .. ([d8T)
L& HEGAT : HYAT A 99 §3 Ay |

.. (orTE)
S AT @RI ¢ S7eET Sfl, AT U blel bl Aled, S aRkfRafe ool A4 fa=t 4
T g8 8 99 W 21 ... (3aem)
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T WA (s g @d): oY R 193 & a3 W 989 YR DI | . (FaEH)
31 e fede & i 911’8 87 .. (Faur)
S AT RIS : FLheT SN, 37 Arfed, o a9 faai 4 S aRfRIfd (R g8 8 S99 W
21 3afery H Ue PIa R & 9d B s 9 A 6 o aRfRafa &1 fmtor gam g
[ W A 9 E gl B IR W g4l Y| R AD! 3S FRMER W Fa] Y6 ST g,
Al 3TN 12 9 Y DR AU .. (F@UF) PR Pl BRAT 8, Al bl [1IF 193 B <A

* Not recorded.
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YRR R =l Y DR QA ... (FagH) SAN TR% A Sl Sl gerR & vy W aref|
..(c7agm) &g AT F' F@T A 12 I9 PH HIAT d1ed ©, 1 12 o DR Afog| .. (S9er)
3R el AT A 8, Al el BR Mo ... (@) HI Fe7 BTl W &1 Aled, s
A oA 9 S uRRrfa MRT g8 & 89 W 2 L. (FadT)
G HEEAT ¢ T oW < & B

... (cgagm)

MADAM SPEAKER: The House stands adjourned to meet again at 12 o’clock.

11.11 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

PAPERS LAID ON THE TABLE
MADAM SPEAKER: Now, the Papers to be laid on the Table of the House. Item
No. 2, Kumari Selja.
... (Interruptions)
THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
AND MINISTER OF CULTURE (KUMARI SELJA): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
National Council of Science Museums, Kolkata, for the year 2009-2010,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Council of Science Museums,
Kolkata, for the year 2009-2010.
(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
(Placed in Library, See No. LT-4952/15/11)
3 O A copy of the Annual Report (Hindi and English versions) of the
Lakshadweep Building Development Board, Kavarati, for the year 2009-
2010, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Lakshadweep Building Development
Board, Kavarati, for the year 2009-2010.
(4)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT-4953/15/11)
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on
the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 52 of the Legal Metrology Act, 2009:-

(i)  The Legal Metrology (Packaged Commodities) (Amendment) Rules,
2011 published in Notification No. G.S.R. 318(E) in Gazette of India
dated the 13™ April, 2011.

(i)  G.S.R.317(E) published in Gazette of India dated 13" April, 2011,
containing corrigendum to the Notification No. G.S.R. 71(E) dated 7"
February, 2011.

(iii)  The Legal Metrology (Packaged Commodities) Rules, 2011 published
in Notification No. G.S.R. 202(E) in Gazette of India dated the 9™
March, 2011.

(Placed in Library, See No. LT-4954/15/11)

(2) A copy of the Consumer Protection (Second Amendment) Rules, 2011
(Hindi and English versions) published in Notification No. G.S.R. 559(E) in
Gazette of India dated the 21" July, 2011 under sub-section (1) of Section 31 of
the Consumer Protection Act, 1986.

(Placed in Library, See No. LT-4955/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table:-
(1) A copy of the Annual Accounts (Hindi and English versions) of the Port
Blair Municipal Council, Port Blair, for the year 1998-1999, together with
Audit Report thereon.
(Placed in Library, See No. LT-4956/15/11)
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2)

3)

4

)

(6)

(7)

A copy of the Annual Accounts (Hindi and English versions) of the Port
Blair Municipal Council, Port Blair, for the year 1999-2000, together with
Audit Report thereon.

(Placed in Library, See No. LT-4957/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the Port
Blair Municipal Council, Port Blair, for the year 2000-2001, together with
Audit Report thereon.

(Placed in Library, See No. LT-4958/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the Port
Blair Municipal Council, Port Blair, for the year 2001-2002, together with
Audit Report thereon.

(Placed in Library, See No. LT-4959/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the Port
Blair Municipal Council, Port Blair, for the year 2002-2003, together with
Audit Report thereon.

(Placed in Library, See No. LT-4960/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the Port
Blair Municipal Council, Port Blair, for the year 2003-2004, together with
Audit Report thereon.

(Placed in Library, See No. LT-4961/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the Port
Blair Municipal Council, Port Blair, for the year 2004-2005, together with
Audit Report thereon.

(Placed in Library, See No. LT-4962/15/11)
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(8)

©)

A copy of the Annual Accounts (Hindi and English versions) of the Port
Blair Municipal Council, Port Blair, for the year 2005-2006, together with
Audit Report thereon.

(Placed in Library, See No. LT-4963/15/11)

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (1) to (8) above.

(Placed in Library, See No. LT-4963-A/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): On behalf of Shri Namo Narain Meena, I beg to lay on

the Table a copy each of the following papers (Hindi and English versions) under

article 151(1) of the Constitution:-

(1)

(ii)

(iii)

Report of the Comptroller and Auditor General of India, Union
Government (No.10 of 2011-12)- Scientific Departments- Performance
Audit of Role of Tea Board in Tea Development in India, Ministry of
Commerce and Industry for the year ended March, 2009.

(Placed in Library, See No. LT-4964/15/11)

Report of the Comptroller and Auditor General of India, Union
Government (No.12 of 2011-12)- Direct Taxes - Business of Civil
Construction for the year ended March, 2010.

(Placed in Library, See No. LT-4965/15/11)

Report of the Comptroller and Auditor General of India, Union
Government (No.PA 14 of 2011-12) -Railways — Performance Audit for
the year ended March, 2010.

(Placed in Library, See No. LT-4966/15/11)
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(iv) Report of the Comptroller and Auditor General of India, Union
Government (No.15 of 2011-12) —Indirect Taxes- Service Tax and Customs
— Performance Audit -Service Tax on Banking and other Financial Services

and Duty Drawback Scheme for the year ended March, 2010.
(Placed in Library, See No. LT-4967/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF URBAN

DEVELOPMENT (PROF. SAUGATA ROY): 1 beg to lay on the Table:-

(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the National Buildings Construction Corporation Limited and the
Ministry of Urban Development for the year 2011-2012.

(Placed in Library, See No. LT-4968/15/11)

(2) A copy of the Annual Report (Hindi and English versions) regarding
allotments made under 5% Discretionary Quota in accordance with the
guidelines issued vide Directorate of Estates O.M. No. 12035/2/97-
POL.II(Pt.IT) dated 17.11.1997 for the year ending 31 December, 2010.

(Placed in Library, See No. LT-4969/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRIJITENDRA SINGH): I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 22 of the Central Industrial Security Force Act,
1968:-
(1) The Central Industrial Security Force (Group “A” and “B” Civilian
Gazetted Posts) Recruitment Amendment Rules, 2011 published in
Notification No. G.S.R. 438(E) in Gazette of India dated the 8" June, 2011.
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(1)) The Central Industrial Security Force, Group “A” Fire Cadre Posts

)

3)

Recruitment (Amendment) Rules, 2011 published in Notification No.
G.S.R. 253(E) in Gazette of India dated the 24™ March, 2011.

(Placed in Library, See No. LT-4970/15/11)

A copy each of the following Notifications (Hindi and English versions)

under

2007:-
(1)

(i)

(iii)

sub-section (3) of Section 155 of the Sashastra Seema Bal Act,

The Sashastra Seema Bal Combatised (General Duty) Group ‘C’
posts Recruitment Rules, 2011 published in Notification No. G.S.R.
489(E) in Gazette of India dated the 27™ June, 2011.
The Sashastra Seema Bal Head Constable, Group ‘C’ Combatised
(Non Gazetted) Motor Transport and Mechanic Cadre posts
Recruitment Rules, 2011 published in Notification No. G.S.R.
300(E) in Gazette of India dated the 5™ April, 2011.
The Ministry of Home Affairs, Sashastra Seema Bal Group ‘B’
Combatised (Non-Gazetted) Para-Veterinary Post Recruitment
Rules, 2011 published in Notification No. G.S.R. 440(E) in Gazette
of India dated the 8" June, 2011.

(Placed in Library, See No. LT-4971/15/11)

A copy each of the following Notifications (Hindi and English versions)

under

1968:-
(1)

sub-section (3) of Section 141 of the Border Security Force Act,

The Border Security Force, Combatised Assistant Sub-Inspector
(Steno) and Head Constable (Ministerial), Recruitment Rules, 2011
published in Notification No. G.S.R. 120 in Gazette of India dated
the 9™ April, 2011.
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The Border Security Force, Electronic Data Processing, Principal
System Analyst/Deputy Inspector General and
Programmer/Assistant Commandant Recruitment Rules, 2011
published in Notification No. G.S.R. 335(E) in Gazette of India
dated the 21 April, 2011.

(Placed in Library, See No. LT-4972/15/11)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 156 of the Indo-Tibetan Border Police Act,

1992:-
(1)

(i)

(iii)

(iv)

)

The Indo-Tibetan Border Police Force, Combatant Ministerial and
Combatant Stenographer Cadre Group ‘B’ and Group ’C’ posts
Recruitment (Amendment) Rules, 2011 published in Notification
No. G.S.R. 392(E) in Gazette of India dated the 20" May, 2011.

The Indo-Tibetan Border Police Force, Assistant Commandant
(Office) and Assistant Commandant (Staff Officer) (Group ‘A’
Posts) Recruitment Amendment Rules, 2011 published in
Notification No. G.S.R. 393(E) in Gazette of India dated the 20™
May, 2011.

G.S.R. 391(E) in Gazette of India dated the 20™ May, 2011,
containing corrigendum to the Notification No. G.S.R. 1019(E)
dated 28™ December, 2010.

The Indo-Tibetan Border Police Force, Engineering Cadre, (Group
‘A’ Posts) Recruitment Rules, 2011 published in Notification No.
G.S.R. 411(E) in Gazette of India dated the 27" May, 2011.

The Indo-Tibetan Border Police Force, Para Medical Cadre, (Group
‘A’, ‘B> and ‘C’ Posts) Amendment Recruitment Rules, 2011
published in Notification No. G.S.R. 412(E) in Gazette of India
dated the 27™ May, 2011.
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(vi) The Indo-Tibetan Border Police Force, Group ‘A’ (Gazetted)
Ministerial Posts Recruitment Rules, 2011 published in Notification
No. G.S.R. 206(E) in Gazette of India dated the 10" March, 2011.
(5)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (vi) of (4) above.

(Placed in Library, See No. LT-4973/15/11)

MADAM SPEAKER: Item No. 8, Shri Basudeb Acharia -- not present.
Shri Hukmadeo Narayan Yadav -- not present.

Item No. 9, Shri Ajay Maken.

12.02 hrs.

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO. 3018
DATED 15.03.2011 REGARDING INNOVATIVE COURSE FOR YOUTH
ALONGWITH REASONS FOR DELAY *

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI AJAY MAKEN): I beg to lay a statement to correct the reply of
Part (a) to (d) to the Lok Sabha Unstarred Question No. 3018 answered on

15.03.2011 regarding "Innovative Course for Youth" as follows:

Part of the question answered| For Read
Part (a) to (d) These programmes are: |[Rajiv Gandhi National
Institute of Youth

Development have
developed structure of the
following courses apart from
the existing courses:

The reason for delay:

" Laid on the Table and also placed in Library, See No. LT-4974/15/11.
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The error in the above mentioned question's reply was noticed after
replying the question in the Lok Sabha. The correction could not be carried out as
the Budget Session was over almost immediately.

The inconvenience caused is regretted.
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12.03 hrs.
MATTERS UNDER RULE 377 *

MADAM SPEAKER: Hon. Members, the matters under Rule 377 shall be laid on
the Table of the House. Hon. Members may send slips immediately at the Table of

the House as per practice.

(i)Need to expedite approval for four laning of stretch of

N.H. 17 between Poladpur and Patradevi in Maharashtra
SHRI NILESH NARAYAN RANE (RATNAGIRI-SINDHUDURG): I would
draw the attention of the Minister of Road Transport and Highways on the
problems faced by citizens regarding National Highway No. 17 running through
the State of Maharashtra.

The NH-17 which passes through three districts of Maharasthra in Konkan
region and has a length of 578 Kms is the main artery and backbone of economy
of Raigad, Ratnagiri and Sindhudurga districts. Presently this road is of only two
lanes. Expansion of NH-17 to four lanes has been sanctioned for the stretch
between Panvel and Poladpur. The remaining part of NH-17 runs from Poladpur to
Patradevi through Maharashtra. Expansion to four lanes from Poladpur to
Patradevi is still under consideration.

During the year 2009-2010, 2357 accidents were reported on this NH
running through Maharashtra and 517 passengers were reported dead and 1,778
were seriously injured. The stretch between Poladpur and Patradevi is notorious
for its blind spots and very narrow stretches. Urgent attention is needed to
maintain the National Highway in perfect order to avert accidents.

I request the Hon’ble Minister to look into the matter immediately and
expedite approval for expansion of the stretch between Poladupur and Patradevi of

NH-17 at the earliest.

* Treated as laid on the Table.
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(ii)Need to provide option of learning in mother tongue/regional language to

students in Kendriya Vidyalayas

$it TR (g sHee (AOTTg): TN <9 H Rl ISl & 0 H UG eI d § qT oA
H & & Q- US A &AY A [Jhed & ®0 H BIF B W4 AJAR UG B a8
A 28l Ry D=y femerdl § wem 1 ¥ 8 qb 3 Wi o=, SRS Ud W e dem 9 A
11 T Dacl 2 9N 3= U9 S ggH b1 yraem &l

IRA & Wfae d SfeeRad o=y WY S doTrel, e, &S, dofy], diTel, 3g,
TSR, ARIS 3NME B A H D=l (A& AT depletd WINT I B Bl DR Bl
1 el &l B

S Weg § W AR 7 B O IR T H AR AP & dgd e fawnr |
e o=l @ SIfaRad 1 3= &g HINT &1 I ®U ¥ BT gRI o & fddhed el
g1 2, S PR Bsid faemery e gR1 Y del 1 ¥ 8 db o 3 WINY UGS S B,
STH A TP W1 Bl [dhed B & 44 IR Ta9 BHRA BT T S Wil &g 9 S &5
HI FiEPpiad ORI BRI & T B (U &3 AT H YI: 370 B URAR G AT § 1l
HRAT & AT GIfeAT A Fell o1 & foRd A s B gl AT Dy f[ernery e wa 8
Jb AT & fqeped H & WINT BT B B WY AFAR I Bl ARBR < a1 Fieaa &
AN difeal &1 foRraa Wt o arell fifedl do gRiaa 8w |
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(ii1))Need to provide houses to poor and homeless people belonging to General

Category under Indira Awas Yojana

TGHR T R (FaTaTe): AT Sftas &1 if o B R W @ U oA el ®
STHT ST U T8 ¥ ARG 9 Ol 2 iR e & ar I 48 84 &1 anior e |
ARBR SR A IS @ gRI IR GG el Ta Aqgfad SToffd & Al bl 3fard
IUAE AT &1 2l T A fQgarg g fAeanT dn iR A S1fd @ [efdge aRar W g
W] 9 AISH B A A0 b1 H3rery o1 fewnfresi & sRor € e a1 %81 81 wia
P A B P HYR 916 Ud 3Tl B g3 F 3ard ddig 8 Od & iR S faq1 &)
@ AU URAR BT WA H AT TSP W YOIRT & [T ASGR BT USdl & Ud Fidal Bl 2T
B e woree AR T8 ovar ¥ geife b WReR 3 e 99 w2 e araer @t
RIGTRY W TeTar F AR far S =iy weg v =18 & <= 2

WEHR A RY & 6 q1¢ Td ANl S g F MR S & AME™ & 941 8

R Io SN 3MMART ANl & Ifaid A ST BRI ST I8y MR T & qE=
Sifd &1 e fgar vd W9 et o s<x1 mat Ao &1 oy e @it sae
forg feenfardet & aRads fpar syl
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(iv) Need to provide financial assistance to the Boat Racing Associations in
Kerala
SHRI KODIKKUNNIL SURESH (MAVELIKKARA): Kerala boat race is a
yearly event that takes place in the month of August or September in Alapuzza.
Representing the unique cultural heritage and traditional legacy of Kerala, the boat
race is one of the exciting socio-cultural events of the State.

The most impressive of all the boat races of Kerala is the snake Boat Race,
which is commonly referred to as Chundavallams. The brilliant performance of the
rowers portays the inherent sporting zeal and sportsman spirit of the local
inhabitants of the southern State of India. Our former Prime Minister
Late Pandit Jawaharlal Nehru was so impressed with the Snake Boat Race of
Kerala that he awarded the Nehru Trophy to the winners. Till today, the winners of
the Snake Boat race is awarded the coveted Nehru Trophy.

Thousands of participants participate in Boat Racing in Kerala. It also
attracts tourists, domestic and foreigners, in large number. In fact, during the
months of boat racing, Kerala becomes a hotspot of communal harmony,
secularism and national integrity since people from all sections of the society
participate in the Boat Racings.

At present, the Government of India is not extending any financial
assistance or grant-in-aid for the Kerala Boat Club Racings. The Kerala Boat Club
Associationn has been demanding the staus of sportspersons to the boat Racers
since it is a sporting event. Every year, the Organising Committees incur huge
financial losses since they are unable to meet the financial aspect of the Boat
Races. The Boat Racing Associations have been demanding grant of financial
assistance for a long time.

I, therefore, request the Government of India to provide financial assistance

to the Boat Racing Associations in order to encourage Boat Racing in Kerala.
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(v)Need to provide relief to the people affected due to flood in Shrawasti

Parliamentary Constituency, Uttar Pradesh

3. g PR wvsa (smawd): § WREHR B AN W AW &9 & SMue Hmawd ud
FoRMYR H Afgfte vd il 6 B e A IA~ AWNHT A sRa-a SHmd &1 Rafd
BT AR AP DI ATEAN G| UG AR Td qERMYR D ApS| T AR A4l Bl qaret 4
g €1 RIi TS BT I Tl © AT I8 4Tl W elberd] Dl 3R FGHUYR SRIST A AR
H S g1 SIS SR & il SHAEl W R SHIU! ol AR U I W el M AT,
ARECYRAT H & BT HeM doil F SN & 3R fft ) a7 HIE T91 269 & F&dl 2l id
TSN BT U 3 UM dRYREADE & A AR § H Y AR i T4 3 ST+ 8l gl
g Qd gER AR & Ui ®R T4l § JAIEd 8 g o

TG JORMYR D AP FeRMYR H U STIGE!, STaqel, NARE], dlblhel, BRI,

dofel, Jofdl, GodHold Qd e 8] AdERal & Jofl, defl, Medl B GRAT - AISEIR,

TERT 1T, dAIdRgs, S SAMS UM T4 ® HeH | g I8 J9Iad g1 39l ded &
T & DI GRT BT FATE Hs Y Ugdl 98 AT o I T died w1¢ §d W By W
FHRAS BUY T BT DIy NI T8l & AT B

31 H WRBR A IR Bl b RATA Bl 19RaT &1 <add gU B B gy B
Td UYET & JHA B DRU H T4 Hol Bl el b & SR Wd AR -1 & Her g
B g TYRAT b JHAM BT J3TTaol [T S| HEHRY BT 3T BT <xad gY & H il
Td AR BT FawRT B S| 9D 3fTal YR | SHAE U UET Bl a9 5q &
H e Al gd Uy 9R & Suderdl gHAead sl S|
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(vi)Need to allocate coal to thermal power units in Gujarat from Western
Coal Fields
SHRI HARIN PATHAK (AHMEDABAD EAST):  The State of Gujarat is on
the Western Coast of India and is at a distance of more than 1600 kms from the
eastern coal belt. As a result of this, the freight cost on coal is higher than the
actual coal cost resulting into higher cost of generation of power. It is to be
appreciated that Gujarat suffers from a negative thermal hydro mix of 92.8 against
the normal ratio of 60:40 (Thermal: Hydro). Thus, the state is highly dependent on
thermal generation based on coal from collieries far away from the State. This
issue was taken up with the Central Government for appropriate action. In this
regard, Gujarat State Electricity Corporation Ltd. (GSEC) has a total coal based
generating capacity of 3,430 MW and the total coal requirement of these 4
Thermal Power Stations is 200 lakh MT per annum and against these requirement,
GSEC is having coal linkages of 164.4 lakhs MT from South Eastern Coal Ltd.
and only a meager of 9.3 lakhs MT from Western Coal Field. Further, GSEC is
also importing 14.8 lakhs MT of Coal per annum. To fully mitigate the
requirement of coal, GSEC has to import additional quantity of coal to the tune of
11 lakhs MT per annum involving additional financial burden of Rs. 440 crores
per annum, which is a huge amount and if Government of India is not able to
mitigate this gap, then the differential amount between imported coal and domestic
coal should be borne by Government of India i.e. Rs. 440 crores per annum.
Therefore, with a view to reducing the freight coast on coal, the allocation of coal
from collieries of WCL would be appropriate and in the interest of the sector as a
whole. This would result in reduction in transportation cost which in turn would
result in enormous savings in generation cost. Government of India may kindly
ensure that coal allocation to Gujarat for power generation, is made from mines

nearest to the State preferably from the mines from Western Coal Fields only.
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(vii)Need to prohibit the practice of carrying night soil in the country

M o R ogR (TR, R.a.): # s o A § [ g o= (HiEiae)
T, 1993 & AR < H I gl I A Tl oo & i R A% 7 iR afe o
U] AT & A b foY Ueb a¥ Bl el Ud 2000 BUY AT Bl GOl &, olfh 3D d1aS[a
A e AR g1 ufets g Siadied Fan O @ Bl ARG WRhR 7 W W
AAT S B TAT B I B B forv 99 2007 H Ao §915, 3 AR D A b
HAYD MUDHR B AT ORT 14 (HFH & FHT FAMCN) T gRT 17 (SR Farvr) vd
gRT 17 (N9 fI5g AMBR) BT Iectad A Y ol DI Jr@ag fhar| deied I H R
W HAT I DI TAT BT a9 1970 R T ART H 39 TAT BT 1995 # vy o= faam
Af diued g Bk [fdd foradt @1 U RUIC & oI aR sfdel dlcd I H 4l
AR W HAT B AT SHTTAIT HA dlel ARl DI W& 8000 Tl IT WA A1 Hhad U
T B Bl WA H T AW A W I TBR BT BRI B dTel AR B A& fha e,
SHHT T W AN o Fhd 81 A WHR F N © 6 98 W W qe1 g Bt ¥
Dl TS W G A g DA D A AP AT S PY AR SR A
RIS gRT TS O J8! I e Dl T B
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(viii)Need to provide ownership of land and caste certificates to migrated
Bengali and Sindhi people living in Khajuraho Parliamentary Constituency,

Madhya Pradesh

2t oo Rie g=e (WeR@Y): I 1956, 1962 T4 1971 ¥ el W1 X < H fawenfuq
g Y, R R EoRE 99 &5 & o= e & UM $oiad, SIeefR, R, @,
TS, ARYAT Ud SHYT H $© USe bR YAd fhar T, ! adu W a8
d 10 BIR Bl

Afh BN dTell WISAT DI 3T 40 W 50 A did oM & IWiq 41 ueel &
AT 86 & o T R I8 31T W &1 AR W IRY T8l B Ghd &l s
FATCAT WIgAT & ST JHTOT g5 W1 T i & 8l §91¢ O & e A ghaR 8, rad g2
HHd frer # ff wer 2t 2

AT & 1947 W ARG Uifehea deart # iy giq 9§ IR [t wig 9gq 9< dwn |
X GRS AHG &3 & el § ATHR QMU gU ¥, AN (el AIgAl BI 1947 H 1993 TH
uce f&d M, <ifh 1993 A WRBR 7 U ol & AR faan 8, oy w9 200 et ulRar
dfa 81 M § iR o et Wl @1 uee et g € S 50 AW i S & SWid H geel
BT ATFABHT 8h ol fiar dhl, AT s= WY §97ell Wisdi & avg d6 A o9 U9 I Y
& fpeft ft ISR < H BT e Bl gl

W WHR ¥ RY ¢ 5 N 49T &7 TR #§ ® w et vd [t widat o
SFIF & Ucel &1 AfI®MT 86 Qi S Ud = Siifa w17 fear <ig arfs 3 o e,
ISR Ud 37 3A1fep faemy ored &R ah |
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(ix)Need to provide Scheduled Tribe certificates to all the persons belonging
to the ‘Gond’ Tribe in Uttar Pradesh

AN T FIR T (FAWTQR): 9RT TRGR DI HAT FAS & det aul DI e Ud ufer
RV S D) I ARV F HH F iferdl d Ao fHar w31 W arees an
& drace H IR U § gd # rgygfad S wite S ek # s Senfa & w9
H gl gs, & & i g oF SR {6 O €, A1 B ad A1 ay Bl STER
HEDBR ST FHIOT G S BRAT &7 bR QA1 S 81 30.01.2007 & ARART §N 13
SEYGl AT i Bl S S bt &t § aif¥d fear T gl 99 2010 qH FEI
U AEH ADIRAT GRI SN [HA O @, IR b a6 AGA DI IATER qADBR AT a1
DT QY FATDR ST FATOT T3 SR BRAT g7 DR fear T g1 A feft & Arar-foan srgegfera
STf/SoTfe & X 8 Al A St Uwet Sifer @Y 8wl ¢l Bl afa @y e son
T3 SN BRA D JURI AT FE WU § [ Sfiasibrel # &SB! ST g&e1 O, VA1 {9
T B

IR ARG AHR F AR el g 6 M oifd & ot Fdar aafeai & wreares vd
SYUTETT WRET0T B SN <@l & JJUTer 8 ARl Y U4 (bl Al & SR dg1i<es ST
THETOT U3 Bl GAEE § AR qHY T ATl e R bl BT DR
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(x)Need to develop the site of Mausoleum of Madarshah in Misrikh
Parliamentary Constitunecy, Uttar Pradesh as a tourist place of national
importance

2t oEld FAR vaa (fRR@): SR wew I & AaRe d9ay & & 3fdifd, HHagR,
S AR TR AT e &, H AeRAE &1 4w ufiig #6iR 281 I8l W <% & & T8
afcs fava & o <2l @ N 91 Fw H HgIgelt FT M-S o W& ®1 9% favg uRig
IR 8 3R 596 a9 R &1 I8 W UAfeT B8 TR AN Qo-faee | <=l o &1 Je
R A 918 H I odl 8, RId #s o o affard 89 € 9 SHad-%Ral & "ol |
U A8 @ oY e o 21 fava ufig w9k 8 W W I8 ST dTel SIETfsl & ol SRl
Torgd Jfaemstt &1 Wi 3rra B

W g WHR A ARG & [ ASRATE B AR & A8 Dl @ §U 39 &3 Bl
B QT DI Gal § AMHA B 59 [JHNIT B, JRIRIT 99 ISl @MU B,
AHIR B a1 FER/AER Yad F Sien, GSd & AW F TG qOAE gR Sire,
ABHTYR & [ebeddl Yeld W [degR Bl A<D DR B ARI-AI d8f W ST JoAqd
JAg Iuder HRIY S & T HeA I |
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(xi)Need to provide immediate financial assistance to the patients seeking help

from Prime Minister’s National Relief Fund

it TRYR TN (WERAGR) : VO TEd B F MG Y F HAGR, WNe, dHR afdd
ST AHY A Y 8l 3ol U7 &7 gl Facy W fF s B9 A 3= B & qrd Aol &
SATS B SN IMEH a1 S 8, WReg ARSIl @ Ma H U Ffequl el F §oRi-
G ARSI B BIY W 3MAH e e # aren o1 & 2

T H $9 DY & d8d Gial gRI WIS & SISl o Bl Ty Gl Bl A
fepTell S & 3R dfed & d1e JATdeAl Bl Tdhie Fdl H STt fadm S &, I8 gavel fid
JASHS 7, Rife R AR d9R afad &1 s1e garal &l Mawaddl §, 9 AfG 6 A8
AT 1 9Y g8 Wigd gaRIR et 1 a8 e & a1 8 96l gNR1 AR B 59 e
H I R SAS oAl T8l B Ul BT 2 s SR ATh T F FHGR Al ST ®
3491a H g Al <l &l

W AT B b gerEEl jIEd BN W 3T @ oY AiFal g)1 o Y gAl W SAfderd
ST & UTH @l @ oy 3ol o e SUcle BRI &I awell &l Sy |
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(xii)Need to extend agricultural loan to farmers and provide adequate
quantity of subsidized fertilizers to them in Tamil Nadu.

SHRI D. VENUGOPAL (TIRUVANNAMALALI): In Tamil Nadu, like several
other parts of India, cultivation activities have started. This is the time when the
farmers require loan to meet the expenses on purchase of agricultural inputs and to
spend on agricultural activities like ploughing, planting and weeding. Complaints
have come from many farmers about the lackadaisical attitude of both the
Cooperative Banks and the Nationalized Banks to extend loans for these operative
expenses. As far as cooperative bodies are concerned, they are guided by the
national policy and in Tamil Nadu, they have been operating effectively. Hence,
the Cooperative Banks in Tamil Nadu must not desist from extending loans to
farmers for the basic need to commence cultivation on time. Procurement Centres
are also facing closure in many of places and Regulated Market Centres are also
not functioning effectively. This has led farmers to face the problem of non-
availability of funds required. The exorbitant rise in fertilizer prices in the
international market has created an uncertainty in India where our Government
comes forward to hold talks with private fertilizer factories and extend subsidy to
help farmers. Private sector fertilizer companies are not coming forward to evolve
a consensus on fixing affordable price for farmers. This has given rise to short

supply and scarcity.

Hence, I urge upon the Union Government to ensure that farmers get
agricultural loan in time and fertilizers are made available to them at the time of
their need. It has also been forecast that this year’s monsoon will be less and
hence it calls for immediate measures on the part of the Union Government to
issue appropriate guidelines to the States and to ensure that the efforts of our

farmers comes out with a rich yield.
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(xiii) Need to construct a Road Over Bridge at Nadakkavu in Palakkad,

Kerala

SHRI M.B. RAJESH (PALAKKAD): I would like to draw the attention of this
House and also the Government to a long pending demand for a Railway override
at Nadakkavu is Palakkad. The railway gate at Nadakkavu which is close to the
Palakkad Railway Junction causes innumerable difficulties to people of this area.
This gate is situated at Palakkad-Malampuzha road. Malampuzha is one of the
important tourist destinations in Kerala. Hence heavy traffic will always be there
in this road. Because of heavy traffic the situation becomes too worse whenever
the gate is closed for the passage of trains. Since the gate is close to Palakkad
junction several trains passes through this gate. The closure of gate may extend
upto one hour. There have been instances of many patients got stuck in the traffic
on the closed gate and lost their lives on their way to hospitals. In view of the
seriousness of the situation, I urge upon the Government to take immediate steps
to construct a ROB to replace this most inconvenient railway gate which is too

close to Palakkad Junction.
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(xiv)Need to create a new railway division under East Coast Railway Zone in
Odisha

SHRI MOHAN JENA (JAJPUR): The East-Coast Railway zone of Odisha is the
smallest zone consisting of only three railway divisions. These are Khurda Road,
Sambalpur and Waltair. It is a matter of concern that several mineral-rich areas,
important cities and industrial centres of Odisha remain outside the jurisdiction of
East-Coast Railways. For example, steel city of Rourkela, the industrial belt of
Jharsuguda, Brajaraj Nagar, the mineral-rich areas of Bondhamunda and Baleswar
all are under the South-Eastern Railway Zone. In addition to these, the proposed
Dhamra-Bhadrakh, Rupsa-Baripada, Baripada-Bangriposi etc. are also under the
purview of South-Eastern Railway. Though small in size, the East-Coast Railway
last year had contributed around 8.5% of the total railway income during last year.
Hence, a new division must be created under the East-Coast Railway Zone to cater
to the needs of the area. This new division should be christened as Jajpur-Keonjhar
Road Railway Division and should cover the areas from Cuttack to Lakshmannath
Railway station including Paradeep-Haridaspur, Daitari-Banspani, Angul-Sukinda,
Talchar-Bimlagarh, Jakhpura-Daitari and Dhamra-Bhadrakh ongoing railway
projects. The Jajpur Road-Keonjhar area has emerged as one of the mega steel
hubs of the Asian subcontinent. Hence paramount importance must be given to
this demand and Central Government should take immediate step to create on a
new Division under the East Coast Railway Zone bringing all the important

area/rail/link of Odisha.
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(xv) Need to reopen the Andhra Cement Company in Guntur District in
Andhra Pradesh

SHRI M. VENUGOPALA REDDY (NARASARAOPET): I would like to draw
the kind attention of the august House towards the dire need to re-open the
Andhra Cement Company, Durgapuram, Dachepally Mandal, Guntur District in
my Narasaraopet Parliamentary Constituency, Andhra Pradesh.

The Andhra Cements Limited was 75 year old unit manufacturing cement,
with around 2000 employees at various levels. Due to the unknown reasons the
factory was closed in July 2010. With the shutdown of the said unit, the employees
are facing lot of problems causing huge losses to the Government of India and the
State Government of Andhra Pradesh in terms of Central Excise Tax, Income Tax,
Income tax, Vat, Royalty etc.

The said unit is well established in a industrial backward area providing
employment to the people of the vicinity. Making it operational will solve a lot of
problems of the families of those who are dependent on the unit.

Hence, I request the Hon’ble Minister for Commerce and Industry to take

necessary steps for the revival of the unit at the earliest.

... (Interruptions)
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2t IAMBYA (T<ien): FEIed], 9 a1 e diem &1 99y Q|
3TeAE WEIGHT @ MY 48 Y| YD ag H [HI < |

. ()
2 B ¢ ABGd], g9 &1 e W g
3R foraml @1 @ Wt Sude™ T 8w & 2] HA sl aR ft 39 9 B Sor o1l 5|
Rt 7 89 @1 9o ¥ R 9gd 1R & T 3l 916 @1 I waras RIfa @ w2l
SUE Falell © ST AR AR $ B STa-brRl 7 84 A fhami B Wl g1 8l
T Bl...(FaEE) I R qarEd § @e & 9N fheed ¢ ... (FagH) Siei ff e a6 4
T ©...(FqgM) R SR U H We B (oo gl (FauE) H Mus AEm 4 WRAR A
HEA § AR ARBR I8 Hedl © b A WG Ao § Il 98 W& AN bal ¢l TRBR Al
9 99 WIE B 99 TTall & 3R Hami &7 @ 8! e & 21 saferw # nus 7reqs A dEdl
AR § 1P I IR UQT, W AR ¥ qaad & [BAml & A @e Bl GHR Adhe IAH 8l
T 21 ... (FAYH) WIE DI Hhe IW~ B AT 8] IHD JIG-A AT ¢ IS 8, d13 Dbl
i @ W fFaa q@ie &1 @ 21 SAfy # WRHR A AR BT A18dl § [P dchla
..(cg@Em) 39 U ydy BY | .. (FEUF) WRBHR AR DI 1@ A B (G BT GG DY
3R fHAMIl DI Tl WE ITTE BRIV
& ASGAT & I AT §6 S8y
2t IAFBIA : HBISAT, IR YT H d16 Bl RART T9R 2
SHRI HARIN PATHAK (AHMEDABAD EAST): Shrimati Sushma Swaraj was

on her legs. ... (Interruptions) She is not being allowed to speak now. ...
(Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... *

* Not recorded.
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JreAe wRedl ¢ 39 Al 99 gyl
()
MADAM SPEAKER: There is something that I want to say.
... (Interruptions)

TG HEGH : 3P &, AR MY SN 7 I DI A9 Ao | #9 Gag el o Jadra | &
mesﬁ%ﬂw:fawr@,wmﬁﬁ@rﬁm%lg
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MADAM SPEAKER: As per the List of Business, there is a discussion related to
Tamils in Sri Lanka. My request to the House is that we may allow Shri T.R.
Baalu a minute for making his point. Then, I will come back and we can have a
full discussion on this other issue. I will allow only him because he was on his
legs. Let us give him just one minute because he was on his legs.
... (Interruptions)

MADAM SPEAKER: He has already started his speech. g9 d1© 89 $dl fed®me
Ul

()
MADAM SPEAKER: Mr. Baalu, will you finish your speech quickly? Please
quickly finish your speech.

... (Interruptions)

SHRI T.R. BAALU (SRIPERUMBUDUR): Madam, when I initiated the debate
concerning the genocide and the plight of Sr1 Lankan Tamils, I could not continue
my speech because of interruptions by the Opposition Members.
(Interruptions)
MADAM SPEAKER: Can you do it later on?
SHRI T.R. BAALU : Madam, I am not yielding. ... (Interruptions)
e ARIGAT: S0 (U1 §1d b
SHRI T.R. BAALU : Madam, this House was adjourned on that day because of
interruptions by the Opposition Members. ... (Interruptions)
T TR Tl I TH B G, Hifes T8 Wt go1 Jfed Aer Bl

()
e WEEAT: Bl U, 3T HRIv |

. ()
Jremet wRAEAn: I M & oy IR £

... (cgaem)
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e wEeAn: 39! W Redwe Bl

... (@raEr)
e ARIGAT: B B i1 3d PAR TS S|

... (ET)

12.07 hrs.

At this stage Shri Ananth Kumar Hegde and some other hon. Members came and stood
on the floor near the Table

D& HAEIGAT: 3T AN 9199 Y, 15 A 3§ I8 WS 8 Q|
()

MADAM SPEAKER: Can you do it later, Mr. Baalu?

SHRI T.R. BAALU : No, I will speak now only. ... (Interruptions)

12.07 % hrs

At this stage, Shri T.K.S. Elangovan and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
SHRI T.R. BAALU : Madam, I am not yielding. I have to speak only today. ...
(Interruptions)

I FRSAT: 3T AT I199 14, 89 <& |

... (cTaeT)

SHRI T.R. BAALU : I am not yielding. I have already started my speech. ...
(Interruptions)
A& HEIGAT: 37T AN U STl W G, BF < |

()
SHRI T.R. BAALU : I have already started my speech on the other day. As per the
rules, [ have to continue it today. ... (Interruptions)

MADAM SPEAKER: Please go back because I am going to read something.
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12.08 hrs

At this stage, Shri T.K.S. Elangovan and some other hon. Members
went back to their seats.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats.
12.08 % hrs.
At this stage Shri Anant Kumar Hegde and some other hon. Members went back to
their seats
. (o)
SHRI ANANTH KUMAR (BANGALORE SOUTH): What is this?
(Interruptions)
MADAM SPEAKER: I have not allowed it. Why are you so agitated? I told you I
am not allowing it.
... (Interruptions)
12.09 hrs.

At this stage Shri Anant Kumar Hegde and some other hon. Members came and stood on
the floor near the Table.

... (cTgeT)
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12.10 hrs.
OBSERVATION BY THE SPEAKER

Notices Under Rule 193 for discussion on issue of corruption

MADAM SPEAKER: Hon. Members, there is a demand to hold a discussion on
the issue of corruption. I may inform the House that 16 hon. Members have tabled
notices under Rule 193 for discussion on the issue of corruption. The six notices
from Sarvashri Gurudas Dasgupta, Anant Kumar Hegde, Rajiv Ranjan Singh,
Dinesh Chandra Yadav, Dr. Murli Manohar Joshi and Smt. Sumitra Mahajan were
received first in point of time on 15 July, 2011 at 1000 hours. These notices have
been balloted and the notice tabled by Shri Anant Kumar Hegde has received first
priority in the ballot.

Shri Hegde has since requested me to permit Dr. Murli Manohar Joshi to
raise the discussion on his behalf. [ have permitted Dr. Joshi to raise the
discussion.

... (Interruptions)

SHRI T.R. BAALU (SRIPERUMBUDUR): Madam, our issue is a sensitive
matter. ... (Interruptions)
MADAM SPEAKER: I will take this afterwards. How long will it take?
... (Interruptions)
12.11 hrs

At this stage, Shri Anant Kumar Hegde and some other hon. Members
went back to their seats.

... (Interruptions)
12.12 hrs

At this stage, Shri Adhi Sankar and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)



23.08.2011 43

MADAM SPEAKER: I wanted to take it up now. But you see what a ruckus has
been created! Please, go back. I will take it up later.

... (Interruptions)
MADAM SPEAKER: I know it is very important. It is a very sensitive matter, and
I myself wanted this to be taken up.

... (Interruptions)
SHRI T.R. BAALU : Kindly do not allow the discussion on corruption now. ...
(Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 2.p.m.

12.13 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs.

The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)

JUTEAE WIS : IATSSH : - 8, &l gaHad TRIYY ATeq|

COMMITTEE ON AGRICULTURE
21* Report

#t TFeT ARMU AlGd (RE): # - WET Y0 AN & e & fofg sraeRardd
GRad-te e & aN H HY dddt Fffa &1 21af afdae (TS den sRon dwmo)

|qUT USd TR ¥l g



23.08.2011 45

MR. DEPUTY-SPEAKER: The House shall now take up Item No.13. Shri T.R.
Baalu to speak.

... (Interruptions)
DR. M. THAMBIDURAI (KARUR): I want a clarification. ... (Interruptions)
MR. DEPUTY-SPEAKER: Let him speak.

... (Interruptions)

14.01 hrs.

At this stage Shri Dilip Kumar Mansukhlal Gandhi and some other hon. Members
came and stood on the floor near the Table

... (cFaEr)
SHRI T.R. BAALU : Sir, you have called me to speak. How can they disturb me?
... (Interruptions)
JUTEAE HEIGH : AET HBIGAT 1 Ga8 AT G Bl qlefl Bl AT & oY, 3T HuAT g2
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14.02 hrs.

At this stage Shri P. Kumar and some other hon. Members came and stood on the
floor near the Table.

... (gEr)
MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) ..."
MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow on 24"
August, 2011 at 11.00 a.m.

14.03 hrs

The Lok Sabha then adjourned till Eleven of the Clock
On Wednesday, August 24, 2011/Bhadra 2, 1933 (Saka). E

* Not recorded.


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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